
 511.0  Whitten  Answers

 SHRI  SAIFUDDIN  CHOUDHURY:  Sir,
 a  delegation  of  the  Kashmiri  migrant
 Government  College  Teachers  is  in  Dethi.
 They  met  us.  Due  to  the  trafic  situation  that
 fs  prevailing  in  Kashmir  Valley,  many  of
 them  are  not  in  a  position  to  stay  there  and
 have  left  the  Valley  andare  living  elsewhere.

 They  are  demanding  that  the  income-
 tax,  that  they  are  giving  should  not  be  taken
 from  them  till  the  normalcy  in  the  Valley  is
 restored  and  they  are  in  थ  position  to  go
 back.

 Another  demand  they  have  made  is
 that  the  insurance  procedures  must  be
 simplified  so  that  the  loss  that  they  are  to
 bear  on  account  of  the  turmoil  prevailing
 there,  could  be  claimed  by  them  easily.

 Ithink,  these  two  demands  are  justified.
 The  Govemment  must  take  a  note  of  these
 and  meettheirdemands as  soonas  possible.

 SHRI  JASWANT  SINGH(Chittorgarh):
 Sir,  ।  also  support  this.

 [Translation]

 SHRi  CHEDi  PASWAN  (Sasaram):  Mr.
 Speaker,  Sir,  would  iike to  drawthe  attention
 of  the  Governmentto avery  important  factor.
 Through  you,  we  have  always  been
 demanding  inthis  House  to  scarp  the  Freight
 Equalization  Policy.  On  account  of  this,  the
 prices  of  coal  and  iron  are  not  increasing.  If
 the  Central  Government  withdraws  this
 policy,  industrialisation  in  Orissa,  Bihar  and
 West  Bengaiwillbe  encouraged.  ।.  therefore,
 through  youdemandthe  CentralGovemment
 to  abolish  the  Freight  Equalization  Policy
 imposed  oncoalandironin  Bihar and  Orissa
 so  that  industrialisation  may  be  encouraged
 in  those  states.

 {English}

 PROF.  SUSANTA  CHAKRABORTY
 (Howrah):  Sir,  in  accordance  with  the
 decision  of  the  Railway  Ministry  to  privatise
 the  catering  units,  the  Railway
 Board  have  already  issued  orders  to  hand
 over  some  four  mobile  and  eight  static  units
 of  the  Eastem  Railway  to  private  cntractors
 ontenderbasis  on  the  ground  that  they  have
 been  incurring  losses.  But  the  fact  is  that  in
 प्  6  year  1989-90,  these  units,  as  a  whole,
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 made  a profit of  Rs.  6,  10,  971  as  per  the
 Annual  Report  of  the  General  Manager,
 Eastem  Railway.  And  the  vetted  figure  of
 profit  for  the  period  1990-91  isRs.30,73,240,
 So,  these  units,  as  whole, are  making  loss
 is  not  a  fact.

 The  Supreme  Court  gave  a  directive  to
 the  Railway  Ministry  to  absorb  the  persons
 working  as  vendors and  bearers  in  Railways.

 om
 the  decision  has  not  been  implemented

 ॥  date.

 Secondly,  inthe  South-Eastern  Railway,
 the  Controller  of  Stores,  Garden  Reach,
 contrary  to  the  recommendations  of  the
 Railway  Convention committee  has  declared
 290  class  ‘C’  and  ‘D’  staff  in  its  Shalimar
 Depot  at  Howarah,  which  is  a  transit  depot,
 as  surplus,  while  the  contractors  are  being
 entrusted  with  more  jobs.  So,  the  railway
 workers  in  these  areas  are  panicky.  Their
 security  of  service  is  in  danger.

 Through  you,  Irequestthe  Government
 not  to  implement  this  proposal  and  not  to
 force  the  workers  to  take  recourse  to  ways
 which  may  disturb  the  normalcy  and  the
 functioning  of  the  Indian  Railways.

 SHRIP.C.  CHACKO(Trichur):  Sir,  lwant
 to  raise  a  very  important  point  whioh  is
 affecting  the  public  distribution  system  on  a
 large  scale  in  Kerala  and  thereby  leading  to
 Unprecedented  price  rise.  Kerala  is  a  State
 where  statutory  rationing  is  prevailing
 throughout  the  State  covering  the  whole
 State  with  13,000  ration  shops  and  more
 than  50  lakh  card-holders.

 To  distribute  our  full  ration,  we  require
 2.63  lakh  tonnes  of  rice.  But  the  Central
 Goverment  was  issuing  tili  the  last  week
 1.50  lakh  tonnes  of  rice.  Our  total  allotment
 for  the  December-quota  is  reduced  to  1.35
 lakh  tonnes  thereby  affecting the  distribution.
 In  the  open  market,  the  prioce  has  shot  up
 to  Rs.  7.80  per  kilogram.  Our  State,  being
 totally  under  statutory  rationing,  |  request
 through  you  tothe  honourable  Food  Minister
 to  increase  our  quota  of  ration  rice  at  least  to
 1.5  lakh  tonnes  for  the  month  of  December.

 SHRI  E.  AHAMED  (Manijeri):  Sir,  ।
 support  the  contention  of  Mr.  Chacko.  This
 is  affecting  the  entire  State.  We  have  been
 demanding  it  in  this  august  House  so  many
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 times  but  there  दि  -०  response  from  the
 Government.  The  letharigic  and  unhelpfui
 attitude  of  this Government is  resulting  inthe
 collapse  of  the  public  distribution  system
 which  is  now  prevailing  in  Kerala.  Kerala,  at
 one  stage,  had  the  best  public  distribution
 system.  The  rice  allocated by  the  Central
 Governmentto  Kerala  is  not  good  for  human
 consumption.  Therefor,  through  you  Sir,  ।
 urge  upon  the  Government  to  take  a  serious
 view  of  this  matter.  The  people  of  Kerala  are
 suffering  from  this  lethargic  attitude  of  this
 Govemmentandso, this  Government  should
 tise  to  the  occasion.

 SHRI  GUMAN  MAL  LODHA(Pali):  Sir,
 1  have  given  notice  on  an  important  matter.

 MR.  SPEAKER:  Mr.  Lodha,  you  are  a
 very  very  responsible  Member.  Please  do
 not  touch  upon  this  matter  now.  |  will  talk  to
 you  in  my  chamber.

 SHRI  P.C.  THOMAS(Muvattupujha):
 This  is  an  important  matter  which  has  been
 raised  by  Mr.  Chacko  and  it  should  be  taken
 up  by  the  Ministry  of  Food  and  also  by  the
 Ministry  of  Civil  Supplies  and  Public
 Distribution.

 MR.  SPEAKER: They  have  done  it  very
 ably.  You  need  not  worry  about  it.  Now,
 Papers  to  be  laid  on  the  Table.

 12.32  hrs

 [English]

 PAPERS  LAID  ON  THE  TABLE

 Annual  reportand  Reviewonthe  working
 of  Damodar  Valley  Corporation,  Caicutta

 for  1989-80  and  Statement for  delay  in
 laying  these  papers  etc.

 ‘THE  MINISTER  OF  STATE  OF  THE
 MINISTRY  OF  POWER  AND  NON-
 CONVENTIONAL  ENERGY  SOURCES
 (SHRI  KALP  NATH  RAI):  I  beg  to  lay  on  the
 Table—
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 (1)  (i)  a  copy  of  the  Annual  Report
 (Hindi  and  English  versions)of
 the  Damodar  Vally  Corparation,
 Calcutta,  for  the  year  1989-90
 alongwith  audited  Accounts
 under  sub-section  (5)  of  section
 45  of  the  Damodar  Valley
 Corporation  Act,  1948.

 (ii)  A  copy  of  the  Review  (Hindi
 and  English  versions)  by  the
 Govemment  on  the  working  of
 the  Damodar Valley  Corporation,
 Calcutta,  for  the  year  1989-90.

 (2)  Astatement  (Hindi  and  English
 versions)  showing  reasons  for
 delay  in  laying  the  papers
 mentioned  at  (1)  above.  [Placed
 in  Library  See  No.  LT.  903/91)

 (3)  A  copy  of  the  Annual  Budget
 (Hindi  and  English  versions)  of
 the  Damodar  Valley  Corporation
 for  the  year  1991-92  under  sub-
 section  (3)  of  section  44  of  the

 Damodar  Valley  Corporation  Act,
 1948.  [Placed  in  Library  See  No.
 LT.  904/91)

 Central  Industrial  Security  Force
 (Amendment)  Rules,  1991

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY OF  PARLIAMENTARY  AFFAIRS
 AND  THE  MINISTER  OF  STATE  IN  THE
 MINISTRY OF  HOME  AFFAIRS  (SHRIM.M.
 JACOB): (a)  I  beg to  lay  on  the  Table  acopy
 of  the  Central  Industrial  Security  Forct
 (Amendment)  Rules,  1991  (Hindiand  Engiish
 versions)  published  in  Notification  No.G.S.R.
 284  in  Gazetta  of  India  dated  the  4th  May,
 1991  under  sub-section(3)  of  section  22  of
 the  Central  Industrial  Security  Force  Act,
 1968.[Placed In  Library  SeeNo.  LT.  905/91]


